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general information :- 

ACT No. 30 OF 1991. 

, - 

\YHEIZEAS thc Tamil Nadu ~o-ro~erative Socidies Act, 1983 (Tamil 
Nadu Act 30 of lt)S3), as amended by the Tamil Nadu Co-operativa Societies. 
(Amendmentj Act, 1990 (Tamil Nadu Act 26 of 1990),, provides for thirty 
per mt reprc.acntation for women and eighteen per cent reprekntation for 
Scheduled Castes and dchecli:led Tribes in the boards of registered co-opera- 
tive societies and fop nomination of the representatives of women and 
Scheduled Castes and Scheduled Tribes, if women and Scheduled Castes and 
Scheduled l 'nl~cs ~l~enlbers are not elected to that-extent ; 

AND W1Lk:REAS in the election to the boards of tke primary co-opera- 
tlve societies held in the year 1990, representatlives of woinen and Scheduled 
Castes and Scheduled Tribes were not dectcd to the extent of t h i w  per cent 
ahd eightecn per cent, mpectively ; 

AND WIIIEBEAS a large number of representatives of woilien and 
Scheduled C & Y ~  and Scheduled Tribes, disproportionate to the elected mem- 
bers have been nominated, which redbed in an abnormal tilt towards the 
nomiqctted mmbers ; 

ANU WliEHttEAS the abnormal tilt tpwards %he nominated menlbers will 
not be conducive to the orderly development of co-oper8tP:ve movemnt but 
a h  be not in consonance with the principles of democratic manageineat of 
co-operafives ; 

AND WHEREAS a number 'of complaints have been received by the 
Governnwnt regarding the malpractices in the conduct of election and in ;the 
management ol  the affairs of the primary co-operative sodeties ; 

posed to be amencled ; 

HE it enacted by the Legifdative b n t b l y  of the State rof Tamil Nadu in the 
Forty-second Year of the Republic' of India aa follo\vs :- 

Shod g Y  ad 1. (1) This Act may be called the T a d  Nadu Co-operative Socictjee 
comsncnraeat. (Appointment of Special Oficers,) Act, 1991. 

2. I n  this Act, n n l c ~  the context otherwise requires,- 
Defililiomi. -.\ (a) '  " appointed claw " rncans the 28th day of July 1991 ; 

( b )  "' board " mea,ns thc governing body of a primary society, by 
\\.hatever name called, to which the management of its &airs is entrusted ; 

( d )  " Government " means the Skte  Governme& ; 
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( 8 )  "primary society " means a, primary society a$ defined in clause 
('il), pf section 2. of the Co-operatide Societies Act to wliich election IVW held 
under that Act in th8 year 1990 ; , .- , - ~ 

( f )  words and expressions used md. not defined in this Act but defined 
in the Co-operative Societies Act, shall have the meanings respectively assigned 
to than in that Act.,, 

, . . 
,, { I  1 

3. Notwithstanding a~.~~thi~&~conhined in the Co-operative Societies Act, 
o r  in any other la% for the timg being in force, or in any decree or order of 
any court, trib~inal or other authority, the term of office of ever)- member 
(whetlle~ elcctd or uonlinated) of the board of cvery priinary society, inclu- 
d i ~  its president and vice-pl~ddent, holding office as such, in~~nediately, 
before the appointed day, shall expire on tho appointed day and such 
members shall vacate their office on and Prom the appointed day. . '  

4. (1) (a) Notwithstanding anything contained in the Co-operative 
Societies Act, or in any other law for the time bcing in f a ,  or jn any decree' 
.or order of any coy%, tribunal or other authority, on and from the appointed 
day, the Government shall appoint a person as Special Olfficer to manage the 
affaim of any primary society referred to in section 3.  

( 8 )  Nothingr,in this sub-section aha11 prcvent the appointnxat of 
the same person as Special Officer for two or more printarg .soueties. 

(2) Zach Special Officer appointed under sub-section (1) &all hold, 
office lIor a period of one year with effect on and from tho appointed day or 
for sueh shorter period as the Qavernment may, by notification, ~pccify in 
this behalf : 

Proyided that if ;any vacancy ar im in the office of the Special Officer, 
the vacancy shall be Elled up by the Goverm~cnt :nld the pewon so appointed 
in the vacancy shall hold office for the remainder of the said pcriod. 

(3) The Special OfRmr appointed uud& sub-section (I), subject to the 
control of the Registrar and to such directions as he may, from time to time, 
%be, shhdl exercise all or any of the functions of the b o d  or of any ottlcer of 
the primary society and talce such adon as may be required in the interest of 
sr,ch primary society. 

(4) The Government may fix the remunerhon payable to the Special 
Q f i c e ~  appointed under sub-section (1) and the amount of remuneration so 
fkcd and ~ u c h  other kxpunditure incidental to the management of the primary 
society as may be approved by the Begistrar,  hall, subject to such dimtions 
t.uq the ~overmneht m y  give in this regard, be pay$le froin the funds of 
.such primary society. 

(5) The Spedal Ollicer appointed, under. sub-section (1) ahd l  arrange 
for the constitution of a new board in accordance with the prcwisions of the 
Cb-operative Societiq Act and the rules made thereunder and the by-laws of 
such primary society, so that the new board may he constituted an6 the mem- 

- bers thereof come' into office at the expiry of the period of appqintment of the 
Special Oficer. 

5. (1) Notwithtanding anything contained in the Co-operative Societies 
Act, the Government may appoint an advisory board consisting of not morc 
than five non-official nlembe~s to aclvise such Special Officer. 

(2) The members of the Advisoly Board shall be entitled to receive 
liuch allo~~mces or fees and other amenities as may be prescribed. 

(3) The Advisory Board shall be consulted by the Special Officer on 
dl rnatter~ elating to the affains, of the primPlrjl wcietg. . 
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8. (1) No suit, psixr:cutic:n or 0 t h ~ ~  l e g J  proceedings s l ~ ~ l l  lie i~gninst 
iny p e l ~ u n  S O I ~  auythioy wldeh is in good faith &)ne or intondell to i)c done in 
pursuance of this Act. 
, 

Act .  

10. X~t~i ths tanding an~tlling contained in  the Co-dparative Societies Bet, 
or in any {dhrr law lor  tile tiine M n g  in Iorce or in any decree or order o f  
any court. trilmnal or ather authority,- 

(6 )  any dispuk, appol ,  ruvigon, ~peview or other proee~lingx'in r~Wc(:t 
a f  any elretion to  yi'icty peoding before nny conrl or otl~cr antho- 
rity on the appointed day shall abate. 

11. (1) The Tamil N ~ I I  Co-operatire Societies (Ap~oilltmmt of special 
Officers) O~dinance, 1991 is I~ercbp repealed. 

(2) Notwithstanding SII& repeal, anything  don^ or any action - talcel. 
under the said Ordinenee sllall he deemed to have irepn done or tillren 1mc1e~ 
the corrgoncling provisions of this At.1. 

(1%:- order of t11c Cj-o~er~~or. ) 

P. JEY~~SZN(+H' t'k1':T 1511, 
Secretory t o  Got*erizntet1,1, 

I,(lU,- 1)c~'c"'trl t & ,t t. 
& !, 



The following Act of the Tamil Nadu Legislative Assernbly received the 
atsent of the Governor on the 14th October 1992 and is hcreby publi&ed for 
general information :- - 

I 
ACT No. 50 OF 1992. 

An Act to amend the Tamil Nadu Co-opellathe Societies (Appoirctment of 
8peoi&7, Officers)', Act, 1991 ., 

BE i b  enacted by the Legishtive hsembly  of the State of Tamil Nadu in the 
Forty-third Year of the Republic of India as follo~rs :- 

1. (1) This Act may be called the T d l  Nadu Co-ope~ative SocieLies Shorttitleand 
(Appointment of Special Officers) Amendment Act, 1992. commencament 

(2) I t  sl~ali be deemed to have come into force ou. the 17th day of Ju.@ 
1992. 

1 Nadu Act 2. In  section 4 of the Tamil Nadu Co-operative Societies (Appointment Amendmentot 
of 1991. of Special Officers) Act, 1991: (hereidkr rd- 6 w tke principal Act). sectiQn4- 

in sub-section (2) ,  for the words " one year ", the worclr " c3e year and ds 
months " shall be substituted. 

3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special and saviaK. 
sof Officers) Amendmen* Ordinance, 1992 is hereby repealed. 

(2) Notwithstanding such repeal, anything done or ,2.ny action take11 
under the principal Act, as amended by the said Ordinance, sh2,ll be dee~necl 
to have been done or talcen under the principal Act, as amended by this Act. 

(By order of the Governor) 

MD. IS3L4TL', 
Secretary to  Government, Law Department. 





ACT No. 29 OFl 1998.. 

A?.? qcl further to agend the Tam1 Naau Go-opcrativr Soz~etles 
(Appoz.ztmertt of Speclai ujjzcers) Act, 29; 1.. L* 

(2) It shall be dm ned to have come into force on the 13th day of July 1993. 

Tarn11 Nkdu 

3 of 1993. 

+-s. % 

(By order of the Uovernor) 
;L :;: 

It. - 
Ekmtary to Ooverpmeat, Lol ~e&ut: 

C .  

C 



'Am) Nd. 5 0B 1994, 

An Act jurther to amend the Tamil Nadu Co-operative Soeleties 
(Appointment oj Special oflcers) Act, 1991. 

1. This Act may bo oalled the Tamil Nadu Oodparativa Sooieti09 (Appoinbmenfi 
f S@ai Officers) Amendment Act, 1994. 

=tion 4 of fie Tamil Nadu Co-operative Societim ( A p p o i n ~ m ~ ~  
al otfimrs) A&, 1991, in sub-section (2). for the words " M o  Years and dm 
n, tha wOr& cc threa years" shall ba substituted. 

Secretary to Governmenti 
Zaw LJep,a?trnentr , 

. -- - 



The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the Governor on tlze 5th December 1994 and is hereby published for 
general in formation:- 

ACT No. 59 OF 1994. 

An Act further to amend the Tamil Nadu Co-operative Societies (Appoint- 
ment of Special OfJicers) Act, 1991. 

Be it enacted by thc Legislative Assembly of the State of! Tarnil Nadu in the 
Forty-fifth Ycar of thc Republic of India as follows :- i 

1 

1. (1) This Act may be called the Tamil Nadu ~ o j o ~ c r a t i v e  Societies Short title and 

(Appointrncnt of Special Officers) Second Amendment Act, 11994. commencement. 

(2) It shall be deemed to have conle into force on the 2 )th day of July 1994. I 
Tamil Nadu I 

Act 30 of 
2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special Amendment o f ,  

1991. Officers) Act, 1991 (hereinafter referred to as the principal Act), in sub-section (2), section 4. 

for the words "three years", the words "three years and six months" shall be 
substituted. 

Taqil Nadu 3.  (1) The Tamil Nadu Co-operative Societies (Appointment of Special Offi- and 
Ordinance cers) Second Amendment Ordinance, 1994 is hereby repealed. 

of 1994. 

(2) Notwithstanding such repeal, anything done or any action taken under 
the principal Act, as amended by the said Ordinance, shall be deemed to have been 
done or taken under the principal Act, as amended by this Act. 

(By order of the Governor) 

M .  MUNIRAMAN, 
Secrelary to Government, 

Law Department. 
I 

DTP - IV-2 Exty. - 683-3. 
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assent ot the Caovtr~lot on 

ACT No. 5 OF 1995. 

An Act futher' to amend the Tamil Nndu Co-operntive Soci~ties (Appointrnenl of 
Spcrlnl OfJicers) Act, 1991 . 

BE i t enacted by the Legislative Assernbl~r of the State of 'Fatnil Nadu i n  the Forty- 
sixth Year of the Republic of India as follo\vs :- 

1 .  (1) This ~ c t  m a ~ ~  be callec' the Taniil Nadu Co-operative Cocietits (Appoint- Short title and 
rne~lt of Spccial Oficers) Amendment Act, 19S5. commence- 

ment. 

(2) It shall bc; dcerred to havr come into forcr 0.1 the ! 8th d?v of Jan:~ary 1995. 

(Appointment of Special Amendment of 
ct), in s.lb-section (2), for section 4. 
ears" shall buo s:rbs:ituted. 

3.  (1) The Tamil Nadu Co-operative Societies (Appointment of Spec131 R m a l  ar d 
Officers) Amendment Ordinance, 1995 is hereby repealer. saving. 

(2) Not\~.ithstanding such repeal, zilj~thitlp dore or any action t ~ k e n  cneer 
the principal Act, ss amecded by the said Orcirance, shall bc dcerneo to have been 
done or taken urder the vrincipal ~ c t ,  as arnenckd bv this Act. 

(Ry order of the Governor) 

M. MUMRAMAN, 
\'ecretary to Government, Law Department. 

/'I 

-- -- ---.. -- - - _ - _  ._ - --- . - 
?F INTEI: AND PUBLISHED BY THE DIRECTOR OF STATIONERY ANEI PRINTING MADRAS 
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ACT No. 3 1 OF 1995. 

An Act further m amend the Tamil N a h  Co-operatire SocierK~ (Appofnttrent ot 
Special OJfcen) ~ c t .  1 9 1 .  

BE it enauted by the Legislative Assrnbly of the State of Tamil Nadu in the 
Forty-sixth Year of the Republic of India as follows :- 

1. (1) This Act may be caned the Tzmil Nadu Co-operative Sooieties (Appoint- 
lilent of Speaial Officers) Second Amendment Act. 1995. 

(2) It shall be dermtd to have ccme into f a c e  cn the 2lst day of July 

Amendment of 
2. In sectbn 4 of the Trrnil Nrdu Co-~perative Societior (Appointment of rcctioo 

Special QfEcers) Act, 1991 (hereir.~f!er rtftll ( o  tc. ;r i t  i pr rc,prl i i  ct), in sub- 
section @), for the words "fcur years", the a ~ o ~ d r  "fcur yrers crd six months" 
shall be substituted. 

3. (I) The Trmil Wrdu Co-cperative Socictics (1 p ~ c i n  nt nt ot Special Repal  sol 
Officers) Seccnd Amtrdnrnt Ordiriznce , 1995 is hereby rcppalcd. sabing. 

(2) Fotwithntanding sceb repeal, enylting Core or rny ilcticn takrn under 
the principal Aot, zs r n r r d c d  hy the s2.d C'liin;rce, ~1211 he d:rnrd rcl tc \e  been 
dcne or talc. u d t l  the principal Aat, as rperdcd by this Act. 

I 

fBv order of the Gc~anor) 

N; MUNl RAMAN, 
Secreial y to Go~e~nn;enf, 

Law Department. 
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Tamil Nadu Acts and Ordinance6 
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The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor onthe 14th January 1996 and is hereby published for genera1 in- 
formation :- 

ACT No. 3 OF 1996. 

An Act further to amend the Tamil Nadu Co-operative Societies (Appointment of 
Special OSficers) Act, 1991. 

BB it enacted by the Legislative Assembly of the Sliate of Tamil Nadu in the 
Forty-sixth Year the Republic of India as follows :-- 

1. (1) This Act may be called the Tamil Nadu Co-operatiye Societies (Appoint- Short title and 
J I I C ~ I ~  of Specid Officers) Third Amendment Act, 1995. commencement. 

(2) It shall come into force at once. 

Tamil Nadu Act 2.  In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Amendment of 
30 of 1991. Special Officers) Act; 1991, in sub-section (2), tor the words "for a period of four 8Wtjon 4. 

years and six months with effect on and from the appointed day", the expression 
" upto the 31st day of May 1996" shall be substituted. 

(By order of the Governor) 

M. M UNPRAMAN, 
Secretary to Government, Law Departmen 

I 
--- ., 

R PRINTED AND PUBLISlJED BY T H E  DIRECTOR OF STATIONERY AX11 PRISTIhC:, MAPRAS, - 

ON B E l l h L F  OF 1. B E  GOVERNMENT OF TAMIL NAD11. -- - -_ --- - 

f~:Gmup) 1V-? Ex. (261-1 [ 5 ]  



The following Act of the Tamil Nadu kgislative .4ssenzbly received the assent qf 
tlze Governor on tlze 25th June 1996 nncl' is Itereby published jor 
general infortnation :- 

ACT No. 13 OF 1996. 

An rlct further to amend tk Tamil Nadu Co-operalive Societies 
(Appointment of Special OfJ'icers) Act, 1991. 

BE it enacted by the Legislat~ve Assembly of the State of Tamil Nadu in the Forty- 
seventh Year of the Republic of India as follows :- 

I .  (I) This Act nlay be cdlled the Tamil Nadv. Go-operative Societies (Appoint- shod title a~ 
inerlt ot' Special Officers) Amendment Act. 1996. - 

(2) It 41all be deemecl to have collie into force on t lze St11 day of May 1996. 

7. I n  bection 4 of the 'Carnil Nadu Co-operative Societies (Appointment of Amendment o 
Special O15cers) Act, 1991 (herein: fter referred to as the prillcipal Act), in sub- section 4. 
~ection (3). for the expression "upto the 31st day of May 1996", the expression 
' ' ~q~!o  t lle 3 1 \t clay o f  July 1096" shall be sub~t~~uted .  

I mil Nadu Ordi- 3. (. 1 ) The Tamil Nadu C o-operative Societies (Appointment of Special Officers) Repeal and sa 
2 of 1996. A ~ ~ ~ w d i i ? " c ~  Ordinance, 1996 is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken under 
the principal Act, as amended by the said Ordinance, shall be deemed to have been 
done or taken under the principal Act, as amended by this Act. 

(GV order of the Governor.) 

M. MUMRAMAN, 
Secretary to G o v e d n t ,  

Law Department. 
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 be fohwing Act of the Tamil Nadu Legislative Assembly received the assent of 
~metnar an the 28th July 1996 and is hereby published for g a m d  information :- 

ACT No. 20 OF 1996. 
t 

An A& fnrllkr to mnad the Tm'l Nadu Cmprativa Jbcidies (Appuhiawtt of Spcciat 
Obiccn) Act, 1991. 

it careted by tbs Legislative Assembly of the Sfate of 'Ibmil Nadn in the Forty- 
uventb ,Year of the Rkpublic of India as follow8 :- 

1. <I) This A d  may be called the Tamil N& CO-operPtEve SocMm (Appointmmt sShort title 
of Sp&d Oflimn) Second Amendment Aot, 1996. commeacssd. 

(2) It rMI cane into fom at once. 

@ v & d . Q n - ~ k : 5 ' = : -  
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The following Act of the Tamil Nadu Legislative Assembly received the assent of 
the Governor 011 the 14th February 1997 and is hereby published for general 
information,- 

ACT No. 5 OF 1997, 

An Act further to amend the Tamil Nadu Co-operative Societies (Appointment l 

ot Special Officers) Act, 1991, 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Forty-eighth Yew of the Republic of India as follows ;- 

1, (I) Thi5 Act may be called the Tamil Nadu Co-operative Societies (Appoint- Short title and 
ment of Special Officers) Amendment Act, 1997. commencement 

(2) (a) The provisions of this Act, except sub-sections (3) and (4) of section 
3. shall be deemed to have come into force on ths 26th day of September 1996. 

(b) Sub-sedions (3) and (4) of section 3 shall be deemed to have come 
into force on the 14th dab , t I?c-cnlhrr 1996, 

2, I n  section 4 of the Tamil Nadu Co-operative Societies (Appointment of Amendment of 
Speicial Officers) Act, 199 1 (hereinafter referred to as the principal Act,) in sub- section 4. 
( 2 )  4, 

(a) for the ex.pression "upto the 30th day of September 1996", the expression 
"upto the 31st day of' October 1996" shall be substituted : 

(b) in the proviso, for the words "Provided that", the following shall be 
subsitituted, namely :- 

"Provided that each Special Officer appointed for dairy primary society under 
sub-section (1) shall hold ofice upto the 30th day of Jdne 1997 or for such shorter 
period as the Government may, by notification, specify in this behalf : 

I Provided further that", 

arnilNadu 3. (1)  The Tamil Nadu Co-operative Societies (Appointment of SpeciaI Repeal and 
ldi~iance Officers) Third Amendment Ordinance, 1996 is hereby repealed, saving, 
of 1995. 

(2) Notwithstanding the repeal under sub-section (I), anything done or 
any action taken under the principal Act, as amended by the said Ordinance, with 
effect on and from the 6th day of September 1996, shall be deemed to have been 
done or taken under the principal Act, as amended by this Act, 

(3) The Tamil Nad u Co-operative Societies (Appointment of Special Wcers) 
Fourth Amendment Ordinance ,1996 is hereby repealed, 

il  Nadu (4) Notwithstandi~ig the repeal under sub-section (3), anything done orany 
nance action taken under ths pritlcipal Act, as amended by the said Ordinance, with 
1996. effect on and from the 19th day of December 1996, shall be deemed to have been 

done or taken under the principal Act. as amended by this Act. 

(By order of the Governor) 

A, K, RAJAN, 
Secretary to Government, Law Department, 
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